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V i j a i  Kumar I r i p a t h i  A p p l ic a n t

S h r i Tivvari Counsel f o r  A p p lic a n t .

veiTSus

U n ijn  o f  I n d ia  & o t h e r s  re sp o n d e n ts .

Dr. Dinesh Chandra Couasel f o r  R espondents.

HOn. Mr. J u s t i c e  U. C.S r iv a s ta v a ,  V .C ,
Hon. K r . A .b .^ o r t h i ,  Adiri. Member._____

(Hon. Mr. J u s t i c e  U .C .s r iv a s ta \ ?a ,V .C .)

The a p p l i c a n t  has approached th e  T rib u n a l

a-._ainsc th e  o rd er  'ddted 1 .1 2 .9 1  p a ssed  by Sub D iv is io n a l

1 s p e c to r /  P o s t  o f  i c e  i^'aizabad term in a tin g  the services^^"~^

02  the a p p l i c a n t  on t h e  grounds th a t  th e o rd e r  i s  

v i o l a t i v e  o f  p r i n c i p l e s  o f  n a tu ra l  j u s t i c e  and v i o l a t i v e  

o f  * * r t i c le  3 l l ( 2 )  o f  the c o n s t i t u t i o n  o f  I n ^ ia  ani 

th a t  no o p p o r t u n it y  o f  h ea r in g  vies g iv en  to  him 'which 

was a must and c o u ld  not have been d e n ie d  on che b a s i s  

o f  e x e c u t iv e  in /s t r u c t io n s .  I t  ap. ears  th a t  on a ccou n t  

o f  r e s ig n a t io n  o f  one S h r i  Mahango Ram, E .^ .D .A . on 

th e  Employment Exchange was approached to  spon sor  t h e  

th r e e  names and n o t  mora than f i v e  person s  f o r  th e  p o s t

o f  Extra Departm ental D e l iv e r y  A g@ nt.rhe a p p l i c a n t '.>?as

encaged to  vjork on 2C .3 .91  ana a - - o r c i n g  to  th e

resp  -̂:de>TCs, in  o rd e r  chat work may go on t i l l  a re g u la r

appointm ent c o . l d  b e  made the a p p l i c r n t  we- enyac.cc co

'Work as *J.D,D.^.. Achirora on 2 0 . 3 . 9 1 . The Smplo.vTnent
r
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Exchange -orvjardea the names o f  5 ca n d ica tes  were sent 

and clTB a p p lic a n t 's  name d id  n ot in clu d e  in  i t  and on ly
I

two cand idates sent th e ir  a p p lic ce t io n s .A s  th e  ^ p l i c a n t s

were le s s  than th ree  a n o t i f i c a t io n  was issu ed  through 

p u b lic  advertisem ent and 6 can d idates in c lu d in g ’ th at o f  

th e  a p p lica n t a p p lied . A ll  th e  above apE^lications were 

sen t t o  the Mail O v ^ se e r  f o r  v e r i f i c a t i o - n  and return  

and they were re ce iv e d  du ly  v e r i f i e d  on 1 8 .1 1 .9 1 .T h erea fter 

S en ior  S u perin ten d en tof P o l ic e ,  Faizabad on 15 .12 .91  

Was addressed fo r  v B r ifiC a t io n  o f  the ch a ra cte r  and

antecedents o f  the can d idates and the arrangement made 

e a r l ie r  was d ispen sed  w ith re s u lt in g  in  the term ination  

■of th3 ^.ervice o f  the a p p lica n t v id e  order dated 1 .1 2 .9 1 .

2. The g r iev a n ce  o f  th e  a p p lica n t i s  th a t th e  a p p lic a n t 's

s e r v ic e s  havs been d ispen sed  vjith in  order to  p rov id e
V,.

s u b s t itu te  appointinent to  some o th er  person and n ot fo r  

th a t no regu lar appointment has been made .

3. F acts make i t  c le a r  th a t the a p p lica n t vjas

appointed in tim e caj^rrangeiTient and vacancy was permanent 

fo r  vjhich Jt: ers v;ere appoxnted in  accordance w ith ru le s . 

A fte r  fa i lu r e  from Employment Exchange p u b lic

n o t i f i c a t io n  was issu ed  and the a p p lica n t was one o f  them 

and p o l i c e  v e r i f i c a t io n  was must b e fo re  appointm ent and 

oeCore the r e c e ip t  o f  report the a p p lic a n t 's  s e r v ic e s  

’- - r e  term inated.
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4 , In case no appointment has been made, tlie

a p p lica n t w i l l  be appointed  and during the p e r io d

he d id  not vjork/ he w i l l  not. be p a id  v^ages and he may

be tre a te d  con tinu ous . The b e n e f i t  o f  continuous
^piuJL

working v ;i l l  be gi'^en Ssrtf co n s id e ra tiJ n  o f  h is  name fo r  ^

fafifa— s^ ld ' po.i^r w i ■ 1 ‘ I fi . n ^  e ;  w ith th ese
u

o b se rv a tion s  the ^ p l i c a t i o n  i s  d isp osed  o f  f in a l l y .

b h a k ee l/

No order as t o co s ts .
I
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L uck ’̂ ow: -.ated:
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